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IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE: : : :
TINSUKIA

Present: Smt. Audri Bhattacharyya, A.J.S.

Chief Judicial Magistrate,

 Tinsukia.

G.R. Case No. 489/14

        Under Section 341/353/325/34 of the Indian Penal Code.

          The State of Assam...........................................Complainant

-Versus-

(i) Sri Biplob Borgohain

(ii) Sri Rubul Gohain

(iii) Sri Sunil Gogoi @ Maghai

(iv) Sri Ratul Gogoi @ Bhakat...............................Accused 
persons

Appearance:-

Sri B.B.Yadav,

Ld. Addl. Public Prosecutor............................For the State

Sri P. Bhowal

Sri Naresh Prasad 

Ld. Advocates...............................................For the accused

Evidence recorded on         : 27-05-16, 13-07-16, 30-08-16, 29.12.16, 

                                         30-03-17, 23-05-17, 29-08-17, 01-11-17, 

                                         & 18-11-17

Date of Argument               : 17.03.2018.

Date of Judgment               : 02.04.2018
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J   U  D  G  M  E  N  T

1. The prosecution case in brief is that on 14-03-2014

the complainant SI Bhaskar Kalita filed an ejahar before the Officer-In-

Charge, Tinsukia police station stating inter-alia that on 14-03-14 at

about 7-35 P.M  as per Panitola police OP GDE No. 313 dated 14-03-14,

he along with UBC/371 Dipak Baruah, HG Gopal Bailung and HG Indra

Gogoi  left for Supply Baghbari for investigation  of TSK PS case No.

198/14 u/s 387 IPC R/W sec. 10/13 UA (P) Act. On the way at Supply

Tiniali at about 7-45 pm, he noticed a group of boys were fighting on

the road. He stopped and separated them from fighting and thereafter

as he was approaching his car to go to his destination alongwith his

staff, suddenly about four boys equipped with dao and lathi come near

them and suddenly they started attacking them with an intention to

kill  them.  Somehow  they  apprehended  one  boy  namely  Biplab

Borgahain  S/o  Lt.  Bhairab  Borgohain  Jerai  Chakali  Bharia  Gaon  P/S

Chabua  &  Dist-Dibrugarh  amongst  the  four  boys  and  he  lateron

informed  the  names  of   co-accused  as  one  Rubul  Gohain  @ style,

Maghai @ Sunit Gogoi and one Vakat. They all belonged to Jerai Gaon.

As  a  result  of  their  sudden  attack,  the  informant   and  his  staff

sustained grievous injury. Hence, he filed this case. 

 2. Upon  receiving  the  Ejahar,  the  officer-in-charge,

Tinsukia PS registered a case vide. Tinsukia P.S case No. 213/14 u/s

341/353/326/34  of  IPC.   The  police  investigated  the  case  and  on

completion  of  investigation,  charge-sheet  was  filed  against  the

accused persons Sri Biplab Borgohain, Sri Rubul Gohain @ Style, Sri

Sunil Gogoi and Sri Ratul Gogoi @ Bhakat u/s 341/353/325/34 of IPC.

Summons  were  served  to  the  accused  persons  and  on  their

appearance  copy  was  furnished  and  the  particulars  of  charges  u/s

341/353/325/34was framed and the same was read over and explained

to the accused persons, to which they pleaded not guilty and claimed

to be tried. 

3. The prosecution examined as many as 12 (Twelve)

PWs including the M.O and the I.O. The defence was of total denial.

Heard the argument and perused the evidence available on record.
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Point for determination

4.           The  following  points  are  considered  for

determination of this case:

(i) Whether the accused persons on 15-03-14 at about

7-35  pm  in  furtherance  of  their  common  intention

wrongfully restrained the informant SI Sri Bhaskar Kalita,

HG  Gopal  Bailung  and  HG  Indra  Gogoi  and  thereby

committed an offence punishable u/s 341/34 of IPC ?

(ii) Whether the accused persons on the same date,

time  in  furtherance  of  their  common  intention  used

criminal  force  to  the  SI  Sri  Bhaskar  Kalita,  HG  Gopal

Bailung and HG Indra Gogoi in  execution of their duty as

public  servants  and  thereby  committed  an  offence

punishable u/s 353/34 of IPC ?

(iii) Whether the accused persons on the same date, time

in  furtherance  of  their  common  intention  voluntarily

caused grievous hurt to SI Sri Bhaskar Kalita, HG Gopal

Bailung and HG Indra Gogoi and thereby committed an

offence punishable u/s 325/34 of IPC?

Discussions, Decisions And Reasons Thereof

5.  The prosecution adduced the following evidence in

support of their case:   

6. PW-1, Sri Bhaskar Kalita, the informant, deposed in

his evidence in chief that on 14-03-2014 he was posted at Panitola

Police  outpost  as I/C.  On that  day with  reference to Panitola  Police

outpost  GDE No.  313 dtd.  14-03-2014 he  went  to  Supply  Baghbari

under  Panitola  police  outpost  along  with  UBC Dipak  Boruah,  Home

guard Gopal Bailung and Homguard Indra Gogoi at about 7-35 pm for



4

investigation in connection with Tinsukia PS case No. 198/14 u/s 387

IPC  R.W.  Sec.  10/13  U.A.(P)  Act.  When  they  reached  Supply

Tiniali at about 7-45 pm, they saw a group of boys were fighting on the

road.  They  stopped  at  the  place  and  separated  those  boys  from

fighting and thereafter they prepared to start to their destination in

their own vehicle. At that time some of boys came with dao and lathis

and attacked them.  Due to  said  attack,  he  sustained  injury  on  his

head, cheek, fingers of his left hand and on his left knee. The home

guard Indra Gogoi and home guard Gopal Bailung also sustained injury.

They apprehended one of the boys, his name was Biplab Buragohain.

On  inquiry  Biplab  Buragohain  informed  them that  Rubul  Gohain  @

Style, Sunit Gogoi @ Moghai and one named Bhakat all belonging to

Jerai gaon village were involved in the attack. They were brought to

the Panitola outpost and he filed the ejahar at Tinsukia PS. Ext. 1 is the

said ejahar and Ext. 1(1) is his signature. He along with Gopal Bailung

and Indra Gogoi were referred to Tinsukia Civil  Hospital  for  medical

examination. The I.O. of the case SI Jogen Bora recorded his statement

in connection with this case. Ext. 2 is the said certified extract copy of

the  said  G.D.   No.  313  dtd.  14-03-2014  in  reference  to  which  he

proceeded from the Panitola outpost on the day of occurrence and Ext.

2(1) is his signature with endorsement. 

7.  In  his  cross  examination  Learned  Counsel  for

defence asked him regarding whether command was issued to him to

him. PW1  stated that the G.D. Entry No. 313 dtd. 14-03-14 was related

to an investigation of a case. As he was I/C, of Panitola Outpost and

I.O. of case No. 198/14 so no command was required. Commands are

not issued to Sub Inspectors. The accompanied staff of home guard

and UBC is mentioned in the G.D. and if they are in regular duty then

the entry will be on duty register. By the word “a group of boys” he

means more than one boy. 

8. PW-2,  Sri  Azad Ahmed, PW-3 Sri  Gauam Sharma,

PW-6 Md. Sabir Ali, PW-7 Smti Sabnam Begum were declared hostile by

prosecution side. 

9. PW-8 Sri Lalu Hari could not depose anything about

the occurrence. 

10. PW-4  Sri  Utpal  Boruah  and  PW-5  Sri  Dambaru
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Boruah are hearsay witnesses and in their evidence they stated that

the occurrence took place in the year 2014. In the said year one day

there was marriage ceremony in the house of one Mr. Tiwari of their

same village. They also attended in the said marriage. After attending

the said marriage during night hours he returned back to his house. On

the next day they came to know form some villagers that some mar-

pit/quarrel had taken place with SI Bhaskar Kalita, who was the then I/c

of Panitoal police outpost. But they could not say who were involved in

the said occurrence. Both these witnesses deposed that they came to

know that the accused Biplob Borgohain of their village was arrested

by police. 

11. PW-9 Sri  Indra Ggoi  in his evidence has deposed

that on 14-03-14 he was attached to Panitoal outpost as Home guard.

At that time SI Bhaskar Kalita was officiating as In-charge of Panitola

police outpost. On that day during evening hours he accompanied SI

Bhaskar Kalita along with others to Dinjan Supply. On the way they saw

some  persons  quarreling  at  Supply  Tiniali  and  they  stopped  their

vehicle  there.  SI  Bhaskar  Kalita  dissuaded  the  persons  who  were

involved in quarrel, but the said persons entered into altercation with

him and some of them assaulted Bhaskar Kalita. One of the assailant

namely Biplob Borgohain was apprehended and three of them namely

Rubul Gohain, Sunil Gogoi and Lambit Gogoi fled way from the place of

occurrence. As he came forward to save SI Bhaskar Kalita , someone

form the assailants  assaulted him for  which he sustained fractured

injury on his color bone. SI Bhaskar Kalita and his staff brought the

accused Biplob Borgohain to the police station. The I.O of this case

recorded his statement. 

12. Pw-10  Home  guard  Sri  Gopal  Bailung  in  his

evidence  in  chief  deposed  that  on  14-03-14  he  was  attached  to

Panitola  outpost  as  Homeguard  and  SI  Bhaskar  Kalita  was  the  in-

charge  of  Panitola  outpost.  On  that  day  at  about  7-30  pm  he

accompanied  the  I/C  Bhaskar  Kalita  along  with  Home  guard  Indra

Gogoi  and  UBC  Dipak  Boruah.  They  proceeded  towards  Baghbari

Supply  in  a  vehicle.  Near  Supply,  Dinjan  Road  some  youths  were

creating some unpleasant  situation (shouting and making noise)  on

the road.  They stopped their vehicle and asked those youths to go
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away from the place. Thereafter, they turned towards their vehicle. At

that time some of the youths approached to them and assaulted SI

Bhaskar Kalita with bamboo lathi. Some one of those youths assaulted

him with lathi as a result he sustained injury on his upper lip. They

caught one of  those youths and other fled away from the place of

occurrence. The person who was apprehended disclosed his name as

Biplob Gohain. He along with SI Bhaskar Kalita and others attended at

Tinsukia  Civil  Hospital  for  medical  examination.  SI  Bhaskar  Kalita

lodged the FIR. The I.O of this case had recorded his statement. 

13. In his cross he stated that the incident took place in

a dark night and there was no any street light. Due to darkness he

could not identify the culprits who attacked them and assaulted them.

Near  the place of  incident  there was  a  marriage ceremony and so

many people were there and people were coming in the said ceremony

at that relevant time.

14. PW-12 Sri Jugen Ch. Borah, investigating officer, in

his evidence deposed that on 15.03.2014 he was attached to Tinsukia

PS as SI of police. On that day SI Bhaskar Kalita lodged FIR before the

O/c Tinsukia PS and the same was registered as Tinsukia PS case No.

213/14 u/s 341/353/326/34 IPC and the case was endorsed to him by

the O/c Tinsukia PS for investigation. Ext. 1 is the said FIR and Ext. 1(2)

is the signature of Inspector Makhan Bora, the then O/c of Tinsukia PS.

After taking the charge of investigation he opened the case diary and

examined  the  complainant  and  other  witnesses.  He  referred  the

injured  namely  SI  Bhaskar  Kalita,  HG Gopal  Bailung,  and  HG Indra

Gogoi being escorted by constable 371 Dipak Boruah to Tinsukia Civil

Hospital for medical treatment. At the time of lodging the said FIR the

accused Biplob Borgohain was also produced after his apprehension

from the place of occurrence. He took custody of the said accused. He

interrogated him in connection with the case and arrested him. On the

same day the arrested accused Biplab Borgohain was forwarded before

the  Hon’ble  court.  He  visited  the  place  of  occurrence  situated  at

Panitola Supply Tiniali and after inspecting the place of occurrence He

drew up the sketch map of the place of occurrence. Ext. 6 is the said

sketch map and Ext. 6(1) is his signature. He examined the witnesses

at the place of occurrence. He went in search of the other FIR named
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accused persons namely Rubul Gohain@ Style, Sunit Gogoi @ Moghai,

and Ratul Gogoi @ Bhakat but did not find them in their respective

place of residence.  Later on, on 21.05.2014 the said accused persons

surrendered before the Hon’ble Court and after their released from jail

custody he visited their respective residences and interrogated them

in connection with the case. On requisition he collected the medical

examination reports (Ext.3, Ext.4 and Ext.5) of the injured SI Bhaskar

Kalita, Gopal Bailung and Indra Gogoi from Tinsukia Civil Hospital. After

completion of investigation and finding materials u/s 341/353/325/34

IPC he  submitted  charge  sheet  against  the  accused Namely  Biplab

Buragohain,  Rubul Gohain@ Style, Sunit Gogoi @ Moghai, and Ratul

Gogoi  @ Bhakat  under  the  said  sections  of  law.  Ext.  7  is  the  said

charge sheet and Ext. 7(1) is his signature. 

15.  In  his cross he stated that  in  the FIR form it  is

mentioned that  the occurrence of  offence took place on 14.3.14 at

7.45  pm.  In  the  said  FIR  report  the  information  received  date  is

mentioned  as  15.3.14  at  9.30  am  GDE  No.812  and  the  case  was

entrusted to him for investigation on 15.3.14 by the Officer in charge

of  Tinsukia  PS and as  per  Ext.1  ejahar  the case was registered on

15.3.2014. He started the investigation on 15.3.14. On 15.03.14 he

sent Bhaskar Kalita, Gopal Bailung, Indra Gogoi to the Civil  Hospital

Tinsukia along with C/No. 371 Dipak Boruah and so the doctor could

not examine them before 15.3.14. He has not submitted the requisition

letter for medical examination of injured persons along with the charge

sheet and the same is also not available in the case diary.  In medical

report Ext. 3, Ext. 4 and Ext.5 neither the case number nor the GD

entry number or nor the requisition number is mentioned. But the date

of  examination  in  those  medical  reports  has  been  mentioned  as

14.3.14, time 9.20 PM, 9.25 pm and 9.30 pm. The ejahar Ext.1 has

been  antedated  as  14.3.14  though  the  said  ejahar  was  lodged  on

15.3.14 at  9.30 am.  Ejaharkari  Bhaskar  Kalita  was the in-charge of

Panitola outpost at the relevant time. In Ext.1 no explanation about the

delay of filing the ejahar has been given. The extract of GD Entry no.

812 is not submitted in the case. The statement of P.W.1 Bhaskar Kalita

was recorded on 15.3.14 at 9.30 am and at that time he did not state

before him on which part of his body he sustained the injuries and he
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also did not mention in the ejahar in which part of the body he, Gopal

Bailung  and Indra  Gogoi  sustained  injuries.  He  visited  the  place  of

occurrence and search for the weapons used for causing the injuries

but he could not find out the same.  No weapon or lathi or dao were

found in the hand of Biplab BUragohain when he was apprehended by

the ejaharkari and arrested by me. 

 16.   In the present case, the main allegation is that the

informant and his staff were injured when they were on official duty.

Section 353 of I.P.C. reads as follows:

 353.  Assault  or  criminal  force  to  deter  public

servant from discharge of his duty.—Whoever assaults  or  uses

criminal force to any person being a public servant in the execution of

his duty as such public servant, or with intent to prevent or deter that

person  from  discharging  his  duty  as  such  public  servant,  or  in

consequence  of  anything  done  or  attempted  to  be  done  by  such

person in the lawful discharge of his duty as such public servant, shall

be punished with imprisonment of either description for a term which

may extend to two years, or with fine, or with both.

          17.  In  the  present  case  the  evidence  of  Pw1  Shri

Bhaskar Kalita,  is supported by the evidence adduced by prosecution

witnesses PW 9 Shri Indra Gogoi and PW10 Shri  Gopal Bailung to the

extend that on the day of occurance they were discharging  official

duty. In support of this contention, Prosecution side exhibited certified

copy of GD Entry  No. 313 dtd. 14-03-2014 in reference to which the

informant and his staff proceeded from the Panitola outpost on the day

of occurrence as Exhibit  2  to prove that the injured/victim were on

official  duty.  It  is  reflected  from  Exhibit  2,  that  the  informant  the

informant  along with S.I.  B. Kalita, C/371 Dipak Baruah, H.G. Gopal

Bailung  ,  H.G.  Indra  Gogoi  were  proceeding  to  Supply  line   in

connection  with  investigation  of  Tsk  P..S.  Case  No.  198/14.  Hence

prosecution side has been able to establish beyond reasonable doubt

that the injured were on official duty at the time of occurrence.

 18. The  evidence  available  on  record  also   refers  to

injury received by the informant and two other victims namely Shri

Gopal Bailung and Shri Indra Gogoi.The medical examination report of
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the informant S.I. Bhaskar Kalita and the two other victims namely Shri

Gopal Bailung and Shri Indra Gogoi  are exhibited as Exhibit 3, Exhibit

4 and Exhibit 5 respectively. In this connection the evidence adduced

by  PW11,  Dr.  Pranab  Jyoti  Dutta  is  perused  .The  injuries  found  on

medical examination of informant S.I. Bhaskar Kalita  30 years, male

I/C, Panitola outpost, Tinsukia who was accompanied by constable No.

371 Deepak Baruah by PW11 Dr.  Pranab Jyoti  Dutta(  M.O.)   are  as

follows:

1. Contusion with laceration over left frontal region of

the scalp of size 5 cm X 3 CM;

2. Two nos. of abrasion over right side of cheek size 2 Cm

X 5 Cm and 2 Cm X Linear;

3. Contusion over left  little  finger of  size 1 Cm X 1

Cm;

4. Abrasion over left knee anterior aspect of size 2 Cm

X 1CM. 

 All  injuries  were fresh,  simple in nature and caused by

blunt object. X-ray of skull  and left hand was adviced. Ext. 3 is the

medical report and Ext.3(1) is his signature. 

On the same day, at about 9-25 PM PW11 examined one

Sri  Gopal  Bailung,  Homeguard,  of  Panitola out  post,  PS Tinsukia 30

years and he was accompanied by constable No. 371 Deepak Baruah

and found the following injuries:-

1.  Contusion over middle part of upper lip, size 1 cm X 1

cm;

2.  Active bleeding found on right nostril

All  the injuries  were  fresh,  simple  in  nature caused by

blunt  object.  Consultation by ENT adviced.  Ext.4  is  the

medical report and Ext. 4(1) is his signature. 

On  the  same  day,  at  about  9-30  PM  PW11

examined  one  Indra  Gogoi,  Homegurard,  of  Panitola

outpost,  P.S  Tinsukia  25  years  was  accompanied  by

constable No. 371 Deepak Baruah and found blunt injury

over abdomen and lower chest. 

In his opinion no mark of external injury was found.
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Complaint  of  pain  over  lower  chest  and  abdomen.

Adviced  chest  X-ray  and  ultra  sonography  of  the

abdomen. Ext.5 is the medical report and Ext.5(1) is his

signature. 

 Exhibit  3  and Exhibit  4  refers  to  simple  injury and not

grievous  injury.  Though  the  charge-sheet  has  been  submitted  u/s

341/325/353 /34 I.P.C. ,but materials available on record points to the

fact that injury sustained by Shri Bhaskar Kalita and Shri Gopal Bailung

are simple in nature attracts offence u/s 323 I.P.C. Moreover that the

informant  and  Shri  Gopal  Bailung  sustained  injury  is  proved  by

prosecution side. Now if the evidence on record is perused, it is seen

that one of the accused Shri Biplap Buragohain was apprehended from

the place of occurrence and he was produced before the Hon’ble Court

on 15-03-2014. The victims of the case viz PW1 Shri Bhaskar Kalita,

PW9 Shri Indra Gogoi and PW10 Shri Gopal Bailung clearly deposed

that one amongst the four youths who attacked them on the day of

incident was apprehended  and they remained unshaken in their cross

examination regarding this point . Though PW-2, Sri Azad Ahmed, PW-3

Sri  Gauam Sharma,  PW-6 Md.  Sabir  Ali,  PW-7 Smti  Sabnam Begum

were declared hostile by prosecution side and PW-8 Sri Lalu Hari could

not  depose  anything  about  the  occurrence,  the  same  cannot  be  a

ground to disbelieve the evidence adduced by the victims of the case.

There is  injury  found on  the  body of  the victims and this  injury is

enough to prove that the victims received injury as a result of causing

hurt and that   accused Biplop Buragohain was apprehended from the

place of  occurrence at the very time of  occurrence proves the fact

beyond  reasonable  doubt  that  he  was  involved  in  the  offence  u/s

341/323/353 I.P.C.. Moreover the very fact of causing injury upon three

police officers by single person is not possible. The case record reflects

that  accused  Biplop  Buragohain  named  the  other  three  accused

persons  and  that  they  have  surrendered  before  this  Hon’ble  Court

proved that there was common intention in between the four accused

persons in committing offence.  Moreover the evidence available also

points to the fact that as a result of the incident, the informant and his

staff were restrained by the accused persons and hence offences u/s

341/34 I.P.C. is also proved beyond reasonable doubt. 
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 19. Considering  the  above  reasons,  I  find  that  the

prosecution has been able to prove this case u/s 341/353/323/34 I.PC.

against  the  accused  persons  Biplab   Buragohain,   Rubul  Gohain@

Style,  Sunit  Gogoi  @ Moghai,  and  Ratul  Gogoi  @ Bhakatbeyond all

reasonable  doubt.  Hence,  the  accused  persons  are  convicted  u/s

341/353/323/34  of IPC .

 20. Heard  the  accused  persons  on  the  point  of

sentence and recorded their statements.  On perusal of the same and

submission of the ld. Counsel, I find that the accused persons could

have avoided the whole occurance but they intentionally committed

the offence. Moreover the injured in this case were police persons on

duty and hence it attracts no benefit u/s 3/4 Probation of Offenders

Act.  However, all  the accused persons viz.  Sri  Biplab Borgohain, Sri

Rubul Gohain @ Style, Sri Sunil Gogoi and Sri Ratul Gogoi @ Bhakat

pleaded leniency. 

 21.  The accused Biplab Borgohain stated that he has

old aged parents and he is a sole bread earner of his family.  He is

working  at  Airport  as  contractual  basis.  The  accused  Rubul  Gohain

stated that he has a parents and son, who is one year two months. The

accused Sunil Gogoi stated that he has a parents and he look after his

family  members.  The  accused  Ratul  Gogoi  stated  that  he  has  four

children (two sons and two daughters). 

 22. Considering  the  antecedents,  age  and  prayer  of

leniency,  I  am  of  the  considered  view  that  imposition  of  lesser

punishment will meet the ends of justice. Accordingly, I sentence the

convict/accused  persons  Sri  Biplab  Borgohain,  Sri  Rubul  Gohain  @

Style, Sri Sunil Gogoi and Sri Ratul Gogoi @ Bhakat  to  undergo R.I. for

1 (One ) year and to pay a fine of Rs. 1,000/- (Rupees one Thousand)

each for offences u/s 323/34 I.P.C., and in default of fine, to undergo

S.I. for 1 (one) month. 

             Further,  all  the  accused  persons  are  sentenced  to

undergo R.I. for 1 (One) year and to pay a fine of Rs. 1,000/- (Rupees

one Thousand) each for offences u/s 353/34 I.P.C., and in default of

fine, to undergo S.I. for 15 days.
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  Further, all the accused persons ordered to pay a fine of

Rs. 500/- (Rupees five hundred) each for offences u/s 341/34 I.P.C., and

in default of fine, to undergo S.I. for 10 days. 

 23. The period of detention already undergone by the

accused persons shall be set off against the substantive sentence. All

the sentences are to run concurrently. 

24. The fine imposed if paid by the accused persons or

realised shall be given in equal proportion to the three victims of the

case.

25. Let a free copy of the judgment be furnished to the

accused  persons.  Forward  a  copy  of  the  judgment  to  the  District

Magistrate, Tinsukia u/s 365 CrPC.

26. This case is accordingly disposed of.

Given under my hand and seal of this Court on the 02nd

day of April, 2018

Dictated and corrected by me.

(Audri Bhattacharyya)                       (Smti Audri Bhattacharyya)
Chief judicial Magistrate,                            Chief Judicial Magistrate,

Tinsukia.                                                      Tinsukia. 
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APPENDIX

PROSECUTION WITNESSES

P.W1- Sri Bhaskar Kalita,

P.W2- Sri Azad Ahmed,

P.W3- Sri Gautam Sharma,

P.W4- Sri Utpal Boruah,

P.W5- Sri Dambaru Boruah,

P.W6- Md. Sabir Ali,

 P.W7- Smti Sabnam Begum,

P.8-Sri Lalu Hari,

PW9-Sri Indra Gogoi,

PW10-Sri Gopal Bailung,

PW11-Sri Pranab Jyoti Dutta (M.O)

PW-12- Sri Jugen Ch. Borah (I.O)

PROSECUTION EXHIBITS  :

Ext.1-  Ejahar,

Ext. 2- Extract copy of Panitola OP GDE No. 313 dated 14/03/14

Ext. 3- Medico Legal report of Sri Bhaskar Kalita

Ext. 4- Medico Legal report of Gopal Bailung

Ext. 5- Medico Legal Report of H/G Indra Gogoi

Ext. 6- Sketch map

Ext.7- Charge-sheet

         (Mrs Audri Bhattacharyya)
           Chief Judicial Magistrate,

                                                                         Tinsukia. 


